Form B

Creation / invocation / release of encumbrance of shares

Name of the banking company:

Date of reporting:

Name of the promoter/promoter group whose shares have been encumbered

Promoter / Promoter
Group holding in the

banking company

Promoter |/ Promoter
Group holdings in the
bank which are already

encumbered

No. of shares

As a percentage of paid-up share capital of the
banking company

No. of shares

As percentage of total paid-up share capital of the banking

company

Date of creation / invocation / release of encumbrance (strike off the not applicable

event)

Details of creation of

encumbrance

No. of shares encumbered

Percentage of total paid-up share capital of the bank

encumbered

Name of the person in whose favor shares have

been encumbered

Name of the person with whom the voting rights are

vested

Purpose of raising funds

Details of invocation of encumbrance such as name of the person who

invoked, no. of share subjected to invocation, etc.

Post event of creation /

release / invocation

Number of shares continue to be encumbered by promoter

and promoter group

Percentage of paid-up share capital of the banking
company continue to be encumbered by promoter

and promoter group

(Name and signature of the authorised signatory)

Date:

Place:
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